WP(C) No. 123 of 2008

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

12.11.2014

Heard Mrs. T. Yangi, learned counsel appearing for the
respondents, who submits that similar issues involved in these instant
cases are pending before Hon’ble the Apex Court and till disposal of the
matters by Hon’ble the Apex Court, the matters may be kept in abeyance
and also further submits that the Hon’ble Chief Justice (Acting) has
directed to place all these connected matters i.e. WP(C) No. 123 of 2008,
WP(C) No. 124 of 2008, WP(C) No. 126 of 2008 and WP(C) No. 133 of
2008 along with connected Misc. Cases listed before the court today to
be listed before the Division Bench of this court on 21.11.2014.

None of the learned counsel for the petitioners are present
before this court.

Accordingly, list these matters on 21.11.2014 as submitted by

Mrs. T. Yangi, learned counsel for the respondents.

JUDGE

D. Nary



WP(C) No. 124 of 2008

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

12.11.2014

Heard Mrs. T. Yangi, learned counsel appearing for the
respondents, who submits that similar issues involved in these instant
cases are pending before Hon’ble the Apex Court and till disposal of the
matters by Hon’ble the Apex Court, the matters may be kept in abeyance
and also further submits that the Hon’ble Chief Justice (Acting) has
directed to place all these connected matters i.e. WP(C) No. 123 of 2008,
WP(C) No. 124 of 2008, WP(C) No. 126 of 2008 and WP(C) No. 133 of
2008 along with connected Misc. Cases listed before the court today to
be listed before the Division Bench of this court on 21.11.2014.

None of the learned counsel for the petitioners are present
before this court.

Accordingly, list these matters on 21.11.2014 as submitted by

Mrs. T. Yangi, learned counsel for the respondents.

JUDGE

D. Nary



WP(C) No. 126 of 2008

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

12.11.2014

Heard Mrs. T. Yangi, learned counsel appearing for the
respondents, who submits that similar issues involved in these instant
cases are pending before Hon’ble the Apex Court and till disposal of the
matters by Hon’ble the Apex Court, the matters may be kept in abeyance
and also further submits that the Hon’ble Chief Justice (Acting) has
directed to place all these connected matters i.e. WP(C) No. 123 of 2008,
WP(C) No. 124 of 2008, WP(C) No. 126 of 2008 and WP(C) No. 133 of
2008 along with connected Misc. Cases listed before the court today to
be listed before the Division Bench of this court on 21.11.2014.

None of the learned counsel for the petitioners are present
before this court.

Accordingly, list these matters on 21.11.2014 as submitted by

Mrs. T. Yangi, learned counsel for the respondents.

JUDGE

D. Nary



WP(C) No. 133 of 2008

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

12.11.2014

Heard Mrs. T. Yangi, learned counsel appearing for the
respondents, who submits that similar issues involved in these instant
cases are pending before Hon’ble the Apex Court and till disposal of the
matters by Hon’ble the Apex Court, the matters may be kept in abeyance
and also further submits that the Hon’ble Chief Justice (Acting) has
directed to place all these connected matters i.e. WP(C) No. 123 of 2008,
WP(C) No. 124 of 2008, WP(C) No. 126 of 2008 and WP(C) No. 133 of
2008 along with connected Misc. Cases listed before the court today to
be listed before the Division Bench of this court on 21.11.2014.

None of the learned counsel for the petitioners are present
before this court.

Accordingly, list these matters on 21.11.2014 as submitted by

Mrs. T. Yangi, learned counsel for the respondents.

JUDGE

D. Nary



